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Order dated 22,11,2002

Neard Shri S.B.Jena, learned Addl.Standine Cewnsel
fer the Regpendents and Shri P,Jena, - leamed ceunsel for the
applicant, Shri S.B.Jena, learned Addl,Standine Cewnsel
swmitted a cepy of Government of India, Ministry ef
Inforgapﬁgna& Breadcastineg Gazettee dated 20.7.1984 Sogiiiing
przfagzzﬁ?ziimzndia Radie (Alletment of Residential Quarters)
Rules,Z;§83. fer perwsal, Maving perused the gaid Rules,
my attentien was drawn.te Prasara Bharati (Breadcastine
Corperatien) O.M. Ne,16/40/20010ANG dated 25,.7,2001 regarding
precedure te be follovwed, for cancellatien of alletment
and recevery of damages from the licensees of Gevernment
quarters in that Department by Shri S.I.Jena,/LJ-Aye

The prayer of the applicant in tkis O.A. relates
to adjudicatien of the matter regardine centinwed eccwpatien
of the guarters alletted teo him and recevery of damage rent
en that cewnt by the Estate Officer wnder P.P, Aect, 1971,
The learned cownsel feor the applicant wurged that ence thisg
prayer of the applicant is accepted, the matter could be
reseclved and the grievance of the applicant ceuls be remeved
ey that way. The learned Addl,Standine Cownsel feor the
Respondents did net demur snd in the circwmstances of the
fact and in the interest of justice, I direct that the
matter regarding alleged overstayal of the applicant at
Gevernment quarters alletted te kim at Bhueaneswar and the
qeestion resardine recevery of damage rent frem him fer /i-
peried of his stay in that guarters may be adjudicated by

the Estate Officer, netified fer this purrese by the



ry

Ministry ef Infermatien & Breadcastine vide their
Notificatien as annexed (Annexure-R/1) teo the cewnter

of this O. A

As by virtue ef the above erder the relief

sought by the applicant has been fully -et,injéészway,

I dispecse of this O.A., accerdinegly. Ne cests,

In view of the abeve erder, the Memo issued

By All India Radie, Cwttack viéde Annexure-A/8 te this

applicatien skall abate, _ V\X
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